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allow him. But I would request members
to be more responsible in future.

CONSTITUTION (AMENDMENT)
BILL*

(Substitution of Art. 370)

= anda fag waag: ¥ w@q
Fwar§ fs wr@ @R ¥ gfqwe §
T Mo & Ty fagas v A7
&3 FY agafa & ¥

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce a
Bill further to amend the Constitution
of India”.

The motion was adopted.

st awaa fag waag : & fadqs )
¥ T ¢

15.05 hrs.

CONSTITUTION (AMENDMENT)
BILL

(Amendment of Arts. 330 and 332)
by Shri Suraj Bhan-—Contd.

MR. DEPUTY-SPEAKER Further
consideration of the following motion
moved by Shri Suraj Bhan on the 31st July,
1970 :

“That the Bill further to amend the
Constitution of India, be taken into
consideration™.

Two hours were alloted originally for
this; we have taken 3 hours. 6 minutes.
Still there is a long list of intending spea-
kers. 1 would like to take the pleasure of
the House. How long more shall we devote
to this ?

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : I move that the Bill be postponed.
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ot Ay yow (qrEaiE) ¢ & 5@ w0
fadtq w1

SHRI P. RAMAMURTI (Madurai) :
This is a very important Bill. 1 am sure
many members would support it. But if
such an important Bill is taken up suddenly,
we should ensure the presence of the re-
quisite majority. As it is, a whip has
gone round to members to be present on
the 2nd September for the other Constitu-
tion amendment Bill. As many members
are not present now, I do not want that this
Bill should fall through for want of the
requisite majority. In the interest of the
Harijans themselves, not press for voting
now. Let us fix a particular time after
giving sufficient notice to members, so that
it has the requisite support.

SHRI R. D. BHANDARE (Bombay
Central) : There can be a full discussion.

SHRI P. RAMAMURTI : T have no
objection, but let there be no voting today.

SHRI S. M. SOLANKI (Gandhinagar): 1
support Shri Ramamurti.

MR. DEPUTY-SPEAKER
the hands of the House.

: I am in

SHRI R. D. BHANDARE : Before you
leave it to the House, let me make a sub-
mission.

MR. DEPUTY-SPEAKER : Yes. The
same question was raised on the last occa-
sion. There was a motion that the Bill be
adjourned to the next day; that was
negatived. Under rule 338, we cannot take
up the same motion in the same session.

SHRI R. D. BHANDARE : Since

there is a long list of speakers, let the dis-
cussion continue.

SHRI KANWAR LAL GUPTA : Let
us allot 3 hours for it.

MR. DEPUTY-SPEAKER : Is that the
sense of the House ?

SOME HON. MEMBERS : Yes.

‘Pilblished in the Gazette of India Extraordinary. Part II, Section 2, dated 28.8.70.
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MR. DEPUTY-SPEAKER : There is a
concrete proposal that we spend three hours

more on this Bill. I have no objection to
that, if that is the pleasure of the House.

st gem AT WEN . A I/@H
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MR. DEPUTY-SPEAKER : Mr. Gupta
has proposed that three hours more should
be given to this Bill. Mr, Shastri opposes
that.

SHRI PRAKASH VIR SHASTRI: I pro-
pose only one hour.

MR. DEPUTY-SPEAKER: I take it
that Mr. Gupta’s motion is formally moved,
that three hours more be allotted for the
discussion of this Bill. I will put it to jhe
House.

The question is :

“That discussion on Shri Suraj Bhan’s
Bill further to amend the Constitu-
tion be extended by another three
hours.”

The motion was adopted.

SHRI SIDDAYYA (Chamrajanagar) : Mr.
Deputy-Speaker, this Bill seek to amend the
Constitution to reserve seats for the Schedu-
led Castes and Tribes according to the po-
pulation. While calculating the actual num-
ber to be reserved, fractions less than half
are neglected and fractions more than half
are considered as one. The amendment
seeks to insert the words ‘not less than’ for
the words ‘as nearly as possible’ in article
330 and 332 of the Constitution. The effect
of this amendment would be that the Sche-
duled Castes will have 9 seats more and the
Scheduled Tribes ten seats more in the Lok
Sabha. In the various State Assemblies
the former will have six more seats while
the latter will have six or seven more seats.

Examining the Bill to find out whether
it is constitutional or not, whether there
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are any legal difficulties, I want to make
the following observations. In the case of
the autonomous districts of Assam the
words used are ‘not less than. Therefore,
these words are already there in Article 332
(4) of the Constitution and they cannot be
unconstitutional of illegal.

15.16 hrs.

[SHRI K. N. TIWARY in the Chair]

The State can in fact make special provision
for their advancement under article 15(4) :

““Nothing in this article or in clause (2)
of article 29 shall prevent the State
from making any special provision
for the advancement of any socially
and educationally backward classes
of citizens or for the Scheduled
Castes and the Scheduled Tribes.”

Therefore, constitutionally this is in order.

Next I shall point out how far there
may or may not be any anomaly as a result
of this Bill in certain areas or Union Territo-
ries. The total population of the Union Ter-
ritories is ninty lakhs for which the Constitu-
tion has provided them not less than 25 seatss.
As things stand today, injustice has been
done to the Scheduled Castes in this respect.
The total population of the Scheduled Castes
and Tribes in the Union Territories is
12 lakhs and 11.15 lakhs respectively. They
ought to have got both of them put together,
seven seats. But the Scheduled Tribes have
been given four seates. and the Scheduled
Castes only two scates. One seat has been
actually grab bed by the other population.

Then, coming to the point whether
there will te any anomaly if this Bill is
accepted, 1 want to point out certain lacunae
in the allotment of seats. Laccadive, Mini-
toy and Amindivi Islands have got a Popu-
lation of only 24.000. but it has got one seat
reserved. In the case of Pondicherry, where
the population of Scheduled Castes is
nearly, 57,000, there is no seat. In the
case of Tripura, where the population of
Scheduled Castes is 1,90,725, there is no
seat reserved for them. In the case of
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Manipur, where the population is 13.376,
there is no seat for them, and in the case
of Goa, Diu and Daman, where the popu-
lation is 25,000, there is no seat for them.

There is another objection that if the
amendment is accepted in the Union terri-
tories where there are only two seats both
will be teserved for Scheduled Castes and
Scheduled Tribes and nothing will be left for
the general population. 1f you consider the
population of Scheduled Castes and Schodu-
led Tribes and the general population in
those areas, the general population will be
between 60 to 90 per cent, and this cannot
be a ground for not accepting this Bill, be-
cause in all the constitrencis in which seats
are reserved for Scheduled Castes and Sche-
duled Tribes, the percentage of population
varies between 10 to 20 only. Even there, 80
to 90 per cent of the others cannot contest
the elections. Therefore there is no ground to
say that 80 to 90 percent of the general popu-
lation will go without representation in the
Lok Sabha.

There is another argument which can
be advanced, namely, since the Scheduled
Castes and Scheduled Tribes can also con-
test for general seates according to the law,
there is no need to accept this amendmant.
Before, 1960, when there were doubl-enmber
constituencies, there was scope for Schedu-
led Castes and Scheduled Tribes to get
elected to the general seats. Now, that
has been abolished. We have got single-
member constituencies. reserved for the Sche-
duled Castest and Schedled Tribes respecti-
vely everywhere. If you codsider the num-
ber of seats secured by the Scheduled Castes
and Scheduled Tribes against a general seat,
you will find that in the whole country, only
one general seat in Assam has been won by
the Scheduled Tribes. Not a single Sche-
duled Caste has been able to win a seat in
the general constituency anywhere else so far.
The different political parties, for reasons best
known to themselves, have not put Schedu-
led Castes or Scheduled Tribes as their
candidates for the general seats.

During the last election, our party, the
Congress party, put up Shri Sanjivayya as
a candidate for a general seat in the Kur-
noo! district in Andhra Pradesh. As you
know, he was at that timc a member of the
Union Cabinet, and he had the privilege of
serving as the Chief Minister of a State, that
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is, Andhra Pradesh, and he had served also
as the President of the Indian National
Congress. But such a man was defeated
in the election because he contested in a
general seat,

I will give another instance. Let us
consider the case of Babu Jagjiwan Ram. He
is the accredited leader of the backward
classes of this country. With his long po-
litical career, was he convinced that he
could contest for a general seat and win ?
That shows that scheduled castes and tribes
are not able to contest general seats and win,
though there is no legal bar to it. The only
poiat for consideration is, by accepting this
amendment, the strength of Scheduled
castes and tribes in Lok Sabha and Assem-
blies will increase to some extent. Every-
body should appreciate this increase because
they have been suppressed for centuries
educationally, economically, politically and
in every respect. Such a community can
advance only by getting political power.
Thnat is why I have great pleasure in suppor-
ing this Bill. I am happy thet most of the
speakers have welcomed the Bill. I plead
with the Minister that since it is a Consti-
tution Amendment Bill, which has been
unanimously supported by all sections of the
House, Government should bring forward
its own Bill and see that it is passed.

= AW @ (A7) : garafg wQ-
g, g I FUAFTEMHF A g
A1q A 9 FOET favgs war §, ag sw
F @FR T ¥ | gfeaal v sfar-
faai & foy Y =fewdrr e agload
@ wf § 37 9T fg  wFR =Fd 9F
W@ g A g7 wfaai &1 feg g
N N R T Ig A OF I
AT F FIHAT T@AT 0GATE |

mifeaT e & gy M9 F F
AT A AGX FEF & qF gfww T
Mg AW FU F AT I@ F AR I

#1 afezyq foar @t s@ A t‘n‘tesc_-s
saT sfes su faar ) 38 a@ &

dig, a9 ¥faw gu g, foar a1 wwiw @
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SHRI SONAVANE (Pandharpur) : Sir,
1 am thankful to you for giving me a chance
to speak on the Constitution Amendment
Bill of Shri Suraj Bhan and I really con-
gratulate Mr. Suraj Bhan for his nice think-
ing and the step he has brought forward.
From whatever source this measure has
come, 1 think this House should not
make it a prestige issue and whatever
measure that uplifts the economic, social
political level of the Scheduled Castes and
Scheduled Tribes schould be appreciated and
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upheld by this august House. In that spirit
I look at this Bill and I want to say that
there are some exaggerated fears in the
minds of some of our friends who might
think a big chunk of the saets may
be taken away from the general pool
and therefore. they may be hesitant probably
to. extent their full support to this piece of
legislation. But with the full sense of res-
ponsibility and understanding of these figures
and with some experience of the Delimitation
Commission as an Associate Member work-
ing with the Delimitation Commission in
I would say that the number of
seats that would perheps go to the
lot of the Scheduled Caste Scheduled
Tribes in some States and Union
Territories may be very small. When they
arrive at the figures of total number of seats
to be reserved for Scheduled Castes and
Scheduled Tribes and when they calculate
and then divide, the fraction is left. If
that fraction is more than. 50, then naturally
one seat is added to the reserved quota a
of Scheduled Castes and Scheduled Tribes
as the case may be. But if the remainder
is less than. 50, then that fraction is neg-
lected and Mr. Suraj Bhan's Bill wants that
fraction of population which is quite a big
chunk of the population in terms of numbers
in a State or a centrally-administered
area that section should not go unrepresen-
ted. that is the intention of the Bill. What
the Bill seeks to do is to delete the wording
in Art. 330 and 332 and the words to be
deleted are ‘‘as nearly as may be’ occur-
in Art. 330 sub-clause (2) and Art. 339
sub-clause (3). Now, after deleting these
words the remainder Article would read like
this.

*“The number of seats reserved in any
State or Union Territory for the Sche-
duled Casles or the schcduled Tribes
under clause (1) shall bear...”™

I am comitting ‘as nearly as may be :

“... the same proportion to the total
number of seats allotted to that State
or Union territory in the House of the
People as the population of the
Scheduled Castes in the Siate or
Union Territory or of the Scheduled
Tribes ..."”
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This Article deals with the reservation of
seats in the House of People and Art. 332
deals with reservation of seats in the Legis-
lative Assembly. So. by deleting these
words, some seats here and there, where
the fraction, as I stated, is less than, 50
will increase. Otherwise there is no increase
at 2ll. And, it is likely that in practical
situation; these fractions of less than 50 may
not occur at all in calculations. In that
case there will not be any addition of any
seat. It might be that in all these States
the fraction may be .50 or below and in
that case one seat may be affected and
that would go to the quota af the Scheduled
Castes or Scheduled Tribes as the case
may be.

Therefore, the exaggarated figures of ,85
90, 95 etc. being considered as going to
the Schedulated Castes and Scheduled
Tribes is simply an imaginary fear and I
think hon. Members of this august House
Should not be carried away by that fear.
The Maximum seats that would be affected
would be equal to the number of States and
Union Territories for the Scheduled Castes
and Scheduled Tribes or, for this House,
one seat if at all. 1t might be also the
case that none of the seats might be inereas-
ed in that fraction is .50 or more. Therefore
the variation of any increase may be from
zero to about 36 or so in the Legislative
Assemblies and probably one or zero to this
House, Under these circumstances, I would
ask this august House : Shall we grudge
this for the Scheduled Castes ? Because
as at present, the fraction of .50 or below
is neglected. Can we afford not to have
them represented in this House ?

My hon. friend Mr. Siddayya made
one point. They have sacrificed some of
their seats. They gave up the double mem-
ber constituency where reserve seat was thare
along with the general seat; two general
seats could be won by a reserved candidate.
But as per the wishes of the people and the
wishes of the House the Scheduled Castes
and Scheduled Tribes people have given up
that claim. So, th: single member
constituency came into being. That was the
sacrifice that they have done. Because,
originally, the framers of the Constitution
thought, let the Scheduled Castes and Sche-
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duled Tribes people have both the seats.
And it did happen in Hyderabad when some
of our prominent people were defeated
and both the seats went to tthe reserved
candidates.

Now, sir, another argument is put forward
that the general people would go unreprescn-
ted. In the Union Tearitory where there are
only 2 seats, if 2 seats are wone by Schedu-
led Castes and Scheduled Tribes people, then
the argument is, the general people will go
unrepresented. With all sincerity at my com-
mand may I ask: Wil notthese friends
belonging to Schedu'ed Castes and Schedu-
led Tribes represent those poeple there or
in the State Assemblies ? Are they not
capable of representing them ?  Why shuold
we deny them their right to represent the
general people in a particular constituency
of aSiate ? I think we should have full
faith in our representatives who are elected
whether they be Scheduled or Scheduled
Tribes or others. Equally, and vice
versa, the Scheduled Castes also should
have complete faith in the general candi-
date who is elected from their constituency.
On both these counts, therefore, I feel
that the case put forwarad by some of our
friends who have got fears that the general
people would go unrepresented and that
there would be more seats or plenty of
seats going to the Scheduled Castes and
Scheduled Tribes is imaginary; all those
fears are imaginary fears, and they should
be eliminated from the minds of those
friends.

The phrase ‘as nearly as may be’
occurring  article 330 and 332 dose not
occur in clause 332 (4). 1 would kindly
refer you to that provision which reads
thus :

“The number of seats rcserved for an
autonomous district in the Legislative
Assambly of the State of Assam shall
bear to the total number of seats in
that Assembly a proportion not less
than the population of the district

bears to the total population of the
State.”

Heie, the phrase ‘as nearly as may be’ does
note occur at all.
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Therefore the distinction caused by the
neglect of the fraction is very vital for the
Scheduled Castes and Seheduled Tribes.
Particularly in the smaller areas like Goa,
Daman and Diu; Manipur, the Laccadive
Islands and the Andaman and Nicobar
Islands, if their number is less, they will go
unrepresented. In such cases, this amending
Bill will come to their help. Therefore, 1 feel
that hon. Members should support this will
wholeheartedly and put this measure o

the statute-book.

There is another point of view that I
would like to place before you. We come
here as the representatives of the people and
put forth our grievances and viewpoints,
But what is the position in the other House?
In this House, we are nearly about 82 people
representing these communities. But in the
Rajya Sabha, whereas we should expect
about 40 to 45 seats for these people, there
are only four or five. The representation
there depends on the sweet will of the politi-
cal parties in power in the States. For
want of a constitutional provision, these
people go unrepresented in the other House.

I would submit that whatever little
advantage the Scheduled Castes and Schedu-
led Tribes will get under this Bill should
not be denied to them.

Another argument that I would like to
put forward is that probably the country. is
not prepared to let the Members of the
Scheduled Castes and Scheduled Tribes con-
test the general seats. My hon. friend has
cited the instance of Shri Danjivayya who
did contest for the general seat but was not
successful. Here is an eminent personality,
who has occupied the position of the Chief
Minister of a State, and who is a social
worker, who is a graduate and so on, but
when he contested the general seat, he did
not get elected. That is the picture at
present. T do not blame anyone. No doubt
we are progressing, but progressing at a
slow pace. But let all my hon. friends give
a helping hand in this process and be more
sympathetic and more generous in this
Cause.

I should have thought that weightage
should have been given. But if there is no
weightage, at least let us have due represen-
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tation in proportion to population, not
neglecting even a fraction.

Lastly, I would again appeal to ail poli-
tical parties that the being a Constitution
amendment Bill coming as it does from a
Scheduled Caste Member speaks will of our
representative character and capacity to
initiate legislation. When we are develop-
ing and trying to come up, let our other
friends please help us, give encouragement
to our young legislators. Let me hope that ail
political parties will be one with us in supp-
orting this legislation so that it is carred
thus giving the scheduled Castes and Schedu-
led Tribes some advantage.

=t frg = wr (wgad) @ @wmfa
o, @ fadaw & ot @i Eagaga
qIGT qiY § AT AT KA g Jrar g
fF g7 A 737 T & 1 faqr aga (@
grasar A af ar F wwA g S
g3 371 9T AT ST gAY Fgo F HA
R "faqm § dWiwT & onar | g
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a9 gAR g & sfagry & Ao A
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SHRI R. D. BHANDARE (Bombay
Central) : Let me disabuse the mind of
some , Members of the Opposition so far as
this Bill is concerned. This Bill has been
moved by Mr. Suraj Bhan and our party has
whole-hearted by accepted the principle.. We
are not .going to defeat it. Today we can-
not put it to vote because we have not the
requisite majority to pass it as it is a
constitutional  measure.  Therefore, let
them not run with the idea that because
we are discussing it we are not going to
get it passed... (Interruptions) You should
not have any doubts. What happened the
day before yesterday is not the same as
what is going to happen today. (Interrup-
tions.)

The point to consider is : to what
“extent is the Bill, if it is accepted as it
is, going to help the Scheduled Castes and
Tribes. There was a time when it was
suggested that perhaps it, my get the
Scheduled Castes and Tribes more represen-
tation. It was also suggested that if the
Bill is to be passed, they may go unrepresen-
_ted in some arcas. When we taken into
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consideration both these aspects, we must
go back to the position on what principle
was the reservation for the Scheduled
Castes and Tribes in Parliament and State
legislatures accepted? We have accepted
democratic both, as a from of Government
and as a way of life. Democracy connotes
rule by consent and rule by representation.
So the question that arises is : how to
seek the consent of the people, Scheduled
Castes and Tribes and how to get their
representation in legislature, execuiive and
administration. That was the original idea.
We have incorporated and enshrined these
principles in the Consitution. There was
however some slight lacuna. It was that
the represention must be based on the
population of Scheduied Cas'es and Tribes.
The thinking was that under no ‘circum-
stances representation for the Scheduled
Castes and Tribes should be less than the
population of the Scheduled Castes and
Tribes. In actual practice the mathemati-
cal calculation resulted in depriving them
their proper representation in Lok -Sabha
and the State Lagislature. "This Bill seeks
to remove that lacuna. I am therefore thank-
ful to the mover of the Bill and also to
the Government for accepting the prinici-
ple and agreeing to get it passed - As
to what would be its consequences,
we shall work it out. But today we are
laying more emphasis on the Bill because
the ensus operations will be started from the
next year or from the middle of this year.
In this country, census operation has become
a matter of politics. I need not emphasise
it. At times, what has happened is that
because democracy is a matter of numbers,
in order to reduce the number of scheduled
Tribes, at the initial stage of the census
operation itself, the number of Scheduled
Castes and Scheduled Tribes is enumerated
as less in this country. That has been there
for a long time.

After the 1919 constitutional measure
this census became a matter of numbers,
and thereore it became a matter of politics.
In 1931, we had a specific namber of Sched-
uled Castes and Scheduled Tribes. In the 1941
census. that number vacillated, and it was
reduced. In the 1951 census again, the
number was reduced. In 1961, that number
was not in keeping with the rise in the popu-
‘lation of this country. Therefore, it is but
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natural for us to conclude that census oper-
ation has become a matter of politics. -

I would, thefefore, like to make two
suggsestions. At the time of the census ope-
ration enumeration the Census Commissioner
must instruct his staff to incorporate in the
from the column for religion and, at the
same time, in the same column, the caste.
You know the welfare of Scheduled Castes
has become a matter of charity in this
country. A friend of mine was Just now
speaking in this House. It has also been
suggested a number of times that we are
observing a penance, and therefore we must
give more to the Scheduled Castes and Sche-
duled Tribes than what they deserve because
their . forefathers or our forefathers have
ill-treated them. This patronising attitude
or attitude of charity shown to the Scheduled
Castes and Scheduled Tribes must be given
up.

At times, a virulent propaganda is carried
on that if you do not mention your caste
and community untouchability will be remo-
ved and the people will forget it. It is a
wrong proposition. The propaganda is,
“‘De not mention your caste, do not mention
that one belongs to scheduled Castes or
Scheduled Tribes, and by doing so, untouch-
ability would be removed automatically,
abolish automatically, or it would vanish.”
That is the propagenda. The result will be,
unless in the from which is to be filled at
the time of the census operation, they are
asked to enter both their religion and caste,
the Scheduled Castes and Scheduled Tribes
are going to have a less number of their
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number of person either through ignorance
or because of their gullibility or because
they fall a prey to the propganda, do not
mention their caste. For that very reason
I am emphasising it.
Reservation as a principle has a history.
1 am glad Mr. Hanumanihaiya is aware of
it because he was also associated with Dr,
Ambedkar. Originally, in order to give
proper representation to scheduled castes and
scheduled tribes, a separate electorate was
demanded, but because of Mahatma Gandhi,
it was given up and the Poona Pact in-1932
was signed. After that, at the time of
framing the Constitution, we accepted the
princple of double member constituency, so
that the scheduled castes and tribes and the
general community can, with the help of
one another, get the representatives of both
the general community as well as the sche-
duled castes and tribes elected to the Lok
Sabha or state legislature. After the expe-
rience of 1952 elections, in 1957 second thou-
ght was given to this and at the time of
Delimitation of Constituencies, the principle
of single member constituency was accepted.
What is its significance and importance ?
The significance is that there ought to be
reconciliaiion between the general community
and scheduled castes and scheduled tribes.
To what extent that reconciliation has taken
place in actual practice is a question each
should put to himself. If there could be
complete reconciliation, there would not
have been so many atrocities committed on
scheduled castes and tibes throughout the
country. Not a Single Stafe is free from
this stigma. Only the other day just bey-
ond the limits of Delhi, in Haryana, a
scheduled caste family suffered at the hands

population at the time of the Iam
speaking for this reason only, to emphasise
on thie Census Commissioner that in the
census form there must be a column, both
for religion and for the community, so that
one can know what is the proper and correct
number of Scheduled Castes and Scheduled
Tibes in this country.

Shri Umanath may be surprised, but in
the form, noly religion is mentioned. It is
for you to mention your caste or it is for
you not to mention it. The prepaganda that
if you do not mention your caste it will be
considered that untouchability has been
,removed has created an impact, and there-
fore, at the time of the census operation, a

of the general community. In Delhi itself,
a year ago a number of actrocities were
committed.

Therefore, my conclusion is, even though
we have accepted reconciliation as the basis
of the new stucture of our society, it has
been observed more in the breach than in
its observance. Therefore, why not give
general seats to the scheduled castes and
tribes ? If that is done, there can be recon-
ciliation and understanding between the two,
If we accept the Bill as it is, there would be
an increase of certain seats, but apart from
that, why is it that all political parties do
not give general seats to scheduled castes
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and tribes ? Mr. Sonavane was perfectly
right in raising it. Can it be suggested
that a member from the scheduled caste
elected from the general seat wouid not be
able to represent the general community ?
Can I, in that event, raise a question,
without reflecting on any single Member
either present or not, the reverse of it, nam-
ely, that all the persons who are elected on
the general seat are so competent that they
represent their own constituencies or the
people in the from in which they should
represent ?

SHRI SONAVANE : Or equal to the
Scheduled Castes and Scheduled Tribes.

SHRI R.D. BHANDARE : I may not
go to the extent of deriving them to that
extent but I am prepared to accept Shri
Sonavane’s proposition that some of the
Members of the Scheduled Castes here are
more competent than at least a few of the
members who have been elected on the gene-
ral seat. I am not making a speific, positive
proposition but I am accepting the propo-
sition of shri Sonavane.

SHRI N. K. P. SALVE (Betul) : Are
they compe:ent or are they better representa-
tives ? I thought, the -point he made was
that they would be better representatives.

SHRI R D. BHANDARE : Competency
includes betier representation. It has its
own connotation and meaning I thought,
Shri Salve would be able to appreciate it,
to put it very midly.

Therefore, what I would like to suggest
is that general seats must also be given to
the bers of the Scheduled Castes and
Scheduled Tribes.

.Coming to the representatives of the
Scheduled Castes and Scheduled Tribes
themselves, since under the Constitution we
have been given the representation of the
Scheduled Castes and Scheduled Tribes so
that they can represent the Scheduled Castes
and Scheduled Tribes in a proper, able and
effective way. Why should they not arm
themselves so that they can represent the
people, the effect of which will be on the
genral community throughout the country ?
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If the Members here are more effective, I am
certain that it shall have its own effect on
the people at large and to that extent the
atrodities will be less. I do not say that
atrocities would be eliminated in foto,
because the class and caste structure is such
that so long as we do not change the class
and caste structure these atrocities in some
form or the other will continue. But if we
are to be effective in this House and in
Legislatures, 1 am certain that to, the extent
we would be able to serve our community
better than what we have been doing.
Again, let, me say, whithout reflecting on
any single Member I am suggesting this
proposition.

With these words, I agiin support the
Bill, as it is moved, and I hope all political
parties, forgetting what happened last week
or 15 days ago, will support it not only
wholeheartedly but understanding the prin-
ciple of reconciliation and understanding
that omght tq be brought about in
between the general community and the
Scheduled Castes and Scheduled Tribes.
With these words, I commend this Bill to
the House.

SHRI S. KANDAPPAN (Mettur) : Sir,
I fully support the Bill brought forward by
Shri Suraj Bhan. To my mind the gnestion
of increase by a few seats or, as some
Members have made out the case, the posi-
tion of the total number of seats not being
materially affected by passing this Bill is
not strictly relevant for this discussion. It is
the attitude and the approach that we have
to make to this problem which, to my mind,
is important.

Before coming to that, I would also
like to point out that there is definitely go-
ing to be a slight increase as to the total
number of seats in the Lok Sabha if the
Bill is accepted. According to the rough
calculation, I think, made by the Govern-
ment if Shri Suraj Bhan's Bill is accepted,
the total number of seats in the Lok Shabha
will rise from 114 to 133. That is ‘the
calculation, I am told, they have made. So
it is a rise of about 19 seats. 19 seats
taken as such may not materially affect the
fate of the Harijans or the Scheduled Tribes
or the Scheduled Castes. But at the same



291 Constn. (Amdt.) Bill

[Shri S. Kandappan]

time if we search our hearts and if we just
think as to what has happened in the past
two decades of Independence and what has
happened to the promises made to the
down-trodden people, to the underprivijeged
people in this country and the increansing
agonies they are passing through in various
parts Of the country, it is definitely legiti-
mate and very right on the part of the Co-
mmunity- members to demand that they
should have a representation on the basis of
their population. Here I don’t think any-
body would try to make out a case against
this Bill because there would be somz reduc-
tion of the general seats. It will to that
extent affect the general communiiy., If
anybody would like to make that suggestion,
I would say it will be preposterous and most
unfair. In the past we have been claiming
and we say that we have even incorporated
in our Constitution and statutorily provided
for certain privileges and priorities in the
matter of employment and other things.
We claim that on one side and on the other
side, knowingly or unknowingly we have
been depriving them even of their due and
rightful representation in Parliament as well
as in Legislatures. So, according to th=
basis of the population, if they have to get
19 seats more, they must and they .should
get it.  So, as far as the Bill is concerned,
1 am sure the Government will accept it and
as regards my hon friend, Shri Bhandare who
assured us that the Government has already
accepted this... *

~

SHRI R. D. BHANDARE : At least I
have been given freedom.

SHRI S. KANDAPPAN : We all know
what happens to so many assurances .that
the Government give in this House. So,
when the promise comes not even from the

Minister but from a Member of the Govern- .

ment side, naturally we cannot be so com-
placent and think it is done and it is already
decided. Anything may happen next
session. I would rather warn Mr. Bhandare
and others, You better be vigilant and try
to see that from the Government side there
is P to this

SHRI R. D. BHANDARE : Any way
we are going to support the 'Bill,
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SHRI S. KANDAPPAN : When I say
Mr. Bhandare, I mean the Government
party.

Now actually by getting this measure, as
I have said, passad, it is not as if they
will have all the moral uplifc and they will
have all the material benefit that they have
been longing to have for a long time in this
country. But what is to bz done ? I would
like to say very categorically which I had
mentioned 0a th: floor of the House on
many an occasion, the Social Welfare
Ministry at the Centre is more or less a
propaganda poster which is used for election
purposes. Nothing more is served by this
department and the meagre allocation that
they get is rather suffieient only to meet and
disperse the administrative charges for the
various proliferated departm:nts - that they
have under them. S> they should be a
little more serious about it and if they
genuinely want to do something, they should
activise the work with regard to the preven-
tion of untouchability, with regard to the
up-left of the downtrodden masses and . with
rezard so to so many handicaps they are
suffering from. That is one thing,

I felt a little aggrieved wien m=mbers
from the community while making speeches
here, if you have watched them carefully,
seem to be a little apologetic about the
demand that they make. This is the kind
of atmosphere in this country where even
hon Members are Phychologically . having
that inhibition or Psychologically having
that feeling that they cannot demand cec-
tain things in this country of ours as a
right and only they can make a demand
from the higher cast men at the help
of affairs. This is something which is a
very awkward situation in which we are
still fighting and struggling to get over it.
So this is the position which we have to
get rid of. For that I would say and I
would compliment Mr. Suraj Bhan - very
much.: And 1 feel that Dr. Ambedkar when
he had certain “differences. with Gandhiji,
when we look at it from a distance as this
after 25-30 years, I am sometimes inclined
to think that.- Dr. Ambedkar was justified.
He wanted to retain the identity of the
Harija ity and he ted to see
that under no cirumstance they are allowed

cor
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to be a pawan in the political games of
the various Partics, Unfortunately, that
is what has bappened in this country.
There may be a few Parties which are
genuinely trying to do something but still
we do find most of the political Parties
definitely...(Jnterruptions). I am sure we
of the DMK are more or less identified

with the backward communities. I think
Mr, Salve agree’ with that position. There
needs to be done much still. It is not

enough. 1 do feel even in over own S:ate
we are having 2 lot of hanbicaps. In the
this country which is under-developed there
is a lot of problems of unemployment and
under-employment. There is bickering for
small jobs and big jobs. Naturally
privileged community, which ever that
commumily be, has the advantage and edge
over the under-privileged commtnity and
the top-ranking administrative -people
being what they are, are naturally Psycho-
logically a verse Lo permit certain posts
and berths to the underdogs. That kind
of atmosphere is rather prevailing through-
out the country. It my be a question of

degree. It my not be so bad in my part
of the country. It my be worse in oher
places. But still it is there. If you just

take the senior cadre officers of Directors
and Secretaries at the Central Governmeni
level, how many Harijans. arc there ?
If you look at the state level, hew many
are there ? I am rather proud to say
that our State seems' to be the
leading State in that respect in provid-
‘- ing certain -high posts of higher ofiicers
to backward classes. With regard to other
State I find most of thém are rather very
backward. Tall promises are made during
elections. They say qualified people are
not available. This is the sort of situation.
How long are we going to permit it tc
continue in this country? The constitu-
tion-makers thought in their wisdorh that
by providing a safeguard for about 20 or
10 years the problem would be solved. But
now we have deen extending it. I am afraid
at this rate you cannot solve this problem
even in a century unless otherwise perhaps
. the whole thing erupts and there is a
coaflagration in this country, a revolution
...in this country or to put in mildly the
backward people and the down-trodden
’ people take the law in their own hands.
The day will come sooncr or later. If
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we are complacent enough to-day that they
will continue in their slumbers for some
time, we are thoroughly mistaken. I am
sure the Government will realisc the danger
and how they are sitting over a volcano,

There is another problem. Most of
the Seheduled Castes and Scheduled Tribes
live in rural areas. There my be certain
number in the urban centres but they live

mostly in rural areas and 70 to
80% of our People are illiterate. In the
the so-called national press, either in

English or whatever be the language, all
the representations that appear there or the
demands that are made in the Press are
from the microscopic minority which are
lilerate and which mostly live in urban
centres. If there is a small problem that
a water tap is not functioning properly in
a town, there is a letter to the Editor in
the papers and proper authorities will learn
about it and they will rush to the place
and sec that is rectified whereas in rural
areas say in Madhya Pradesh for miles
and miles together there is no drinking
water for months together and people have
to walk for mile and miles together and
nobody from Bhopal or any other urban
centre my know of it.

Then there are various shameful and
disgracelul incidents which we come across.
What comes to our notice by way of Calling
Attention notices etc. on the floor of the
House would be one per cent or two percent
of what actually happens in this country. I
dare say that most of us are not getting in-
formation as to what really happens in the
country, in its various nooks and coraers;
and what sort of difficulties these people are
facing. This is high time for us to give very
serious consideration to all these aspects.

This Bill that Mr. Suraj Bhan has
brought is a basic right which they should
demand. In fact, [ may put it the other way.
During th: past 23 years, the upper class
community, those who were at the helm of
affairs, those who were controlling politics,
and administration in this country, have
been cheating the lower class pcople. They
have been cheating them by giving the imp-
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ression or the pretension that they are being
helped with certain reserve seats, but at the
same time, not even giving their equal due
and their equal ratio. So, actually, all along,
they have been cheated. As hon. Members
from the ruling side have already said, this
is a Bill which we have to accept, although
we have not heard as yet from the Ministers
of the Cabinet. I hope Government will
accept the Bill and that Government will see
the awakening and the sense of feeling
among the Members of this House as well
as elsewhere and take a lesson from such
things. I hope that they will realise that the
country is not sleeping any more and that
Harijans and Adivasis are very conscious
about these things. I trust some serious con-
sideration will be bestowed by the Govern-
ment to this problem. That is why we are
having this discussion for the past so many
days; 20 hours or 25 hours have been fixed
but what is the outcome of it ? Every body
patted Shri Hanumanthaiya, the Hon. Mini-
ster. I would willingly and happily join with
them. He is an efficient, an able administra-
tor. He is very sympathetic to Harijans. But
what does this sympathy mean without
sufficient money to back it ? It will be of no
avail. He can do precious little with the
allocation that he gets. So, this kind of pla-
titude must cease, and Government must
seriously act upon it.

In fact, as I have once suggested, I would
even prefer this Social Welfare Department
at the ‘Centre to be wound up and the money
given to the various States. But then probab-
ly Mr. Bhandare may say, in that case,
there would not be any check on the State
Governments. Sir, I for one, would not like
to give a position of superiority to the Cen-
tral Government. If you think that the Cen-
tral Government by some inherent virtue is
better suited to do this kind of work than
the State Governmeants, I do not agree there.
We know this because of our experience.

SHRI R. D. BHANDARE : That is all
right in your state. But what is the experi-
ence in other States ?

SHRI S. KANDAPPAN : There can
be sufficient safeguards and checks which
Parliament can exercise and which Central
Government can definitely exercise. That is
not a very impessible thing. But, what is it
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thata Central Department can do ? I know
the hon. Minister will say, “What could I
do” ?The Government has given me only
so much m3ney. Planning Commission has
givea me only so much money. Mr. Hanuman-
thaiy a made history in Mysore State; he has
made a mark for himself as a good adminis-
trator in this country. I hope under his lea-
dership this deparument will really get some
fillip; and some real work could be done.

With these words, I support this Bill and
I hope that during the next session the whole
House will unanimously carry this Bill.

SHRI D. AMAT (Sundargarh) : At the
outset, I thank you for having given me the
opportunity to speak for a few minutes at
least at the fag and of the discussion on
this Bill. Since the time at my disposal is
very short, I shall be very brief. -

First of all, I would like to quote a few
figures from this book published by the
Government of India. Here, it has been men-
tioned that Rs. 275 crores has been spent for
the welfare of the backward Classes during
the last 20 years. In addition to that, another
Rs. 69 crores has also been spent for the
welfarc of the Scheduled Castes and Schedu-
led Tribes. Rs. 275 crores is a very big sum.
If this is converted into one rupee denomi-
nation notes and the notes are spread length-
wise along the circumference of the globe,
they will go round the earth six times. After
spending such a huge sum, what have we so
far achieved ?

The result achieved so far is below ex-
pectation and very disappointing. In the case
of Orissa, according to the present popula-
tion based on 1961 census figures, the
Scheduled Castes population is 42,23,757,
that is, 24.07 per cent; the population of the
Scheduled Tribes is 27,63,885. This makes a
total of about 70 lakhs; but what is their
representation in the Assembly ? The number
of Scheduled Caste is only 22 whereas it
should have been 27; in the case of the
Scheduled Tribes, the number of MLAsS is
34, whereas it should have deen 42. Orissa
having the highest concentration of Schedu-
led Tribes and Scheduled Castes, the total
population of backward classes is about 69
lakhs.
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As for educatlon, their literacy percentage
is only 7.2, which is a very poor percen-
tage. In Schools and Colleges, their enrol-
ment is not up to the mark. The Scheduled
Castes and Scheduled Tribes students are not
considered sympathetically, though there is'
a specific percentage reserved for the Schedu-
led Castes and Scheduled Tribes and other
backward classes of this category. It will not
be an exaggeration to say that the backward
Classes people are not only geographically
isolated but also socially segregated. So, the
only way out to bring them on a par with
the other people of India is through educa-
tion and solving their economic problem. So,
scholarships, stipends and. full cost of the
School buiidings in the far flung villages of
the Schudled areas or Adibasi villages must
be provided. Nutritious mid-day meals
should be provided to them. If they will be

“educated, untouchability will also automati-
cally vanish away. Besides, the pressure on
Services is also a burning problems now a-
days. So, the Scheduled Castes and Schedu-
led Tribes students should be imparted edu-
cation which is craft-based and employment-
oriented, so that after leaving the schools
they will not be a burden on Government for
employment. They should learn to maintain
themselves.

Again, up till now, there is no reserva-
tion for the Scheduled Castes and Scheduled
Tribes, in the Armed Forces of Inia. Tdhis
is a clear violation of article 335 of the Con-
sitution of India in its applicability to this
field of public service. So, the objective of
a classless society is a farce. We find from
the UPSC reports for the last 15 years, that
is, the period from 1950 to 1965, that about
8,000 boys were recommended for - different
cadres and services but to our utter dimsay
we find that only 9 Scheduled Castes and 5
Scheduled Tribes were appointed. This is
very discouraging. This shows where we
stand in connection with the admission or
entry into the different services under
Government.

In this connection, I would like to quote
what Mahatma Gandhi had written in Young
India dated June 6, 1947. He had said :

‘“All the neglected classes of Schedu-
led Castes so-called aboriginal classes
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should receive special treatment in the
matter of housing and education. But
lip sympathy has been shown towards
the Scheduled Castes and Scheduled
Tribes who are said to be the weaker
sections of the society.”

The Scheduled Castes and Scheduled
Tribes form the hard core of the backward-
ness of the country. There is a deliberate
attempt and leeward behaviour to keep these
people out of services— defence and military
services—in spite of the clear constitutional
provision for their free entry into all
public services.

I shall cite some startling facts regard-
ing ordnance factories which were disclosed
in the 55th Report of the Estimates Commi-
ttee of the Lok Sabha 1956-57 that in regard
to civilian employment in the Defence Minis-
try, there has been little improvement in the
representation of the Scheduled Castes and
Scheduled Tribes. This is an official report.
Uptill now 17 annual reports have bcen pre-
sented to this august House since the exalted
post of the Commissner was created in 1950.
Their various recommendations are there
only in the reports; they are never
implemented.

So frustration and resentment are gather-
ing momentum among the Scheduled Castes
and Scheduled Tribes. On 8 August, 1968,
the 14th and 15th Reports of the Commissi-
ner were being discussed in this August
House. What happened ? Government took
it very lightly, as usual and was caught un-
awares by a snap defeat on a motion. As a
result, the constitutional safeguards are not
being implemented. This is a sufficient less-
on for the Government.

Now I come to the central welfare sche-
mes. Uander art. 338 (2), a special officer
designated as Commissioner is to be appointed
to investigate all matters relating to the safe-
guards provided for the Scheduled Castes
and Seheduled Tribes under the Constitution
and their implementation. But what is actu-
ally happening ? The post of Director Gene-
rai for Backward Classes Welfare was creat-
ed in 1963. Under him, Zonal and Decputy
Directors are working for backward classeg
welfare. What are the duties and functions
of these Zonal and Deputy Direciors ? Is j;
a fact that most of these officers posted jp



29  Constn. (Amdt. ) Bill

[Shri D. Amat]

the zones have no function as the implemen-
tation of welfare schemes is done through the
State Governments concerned ? If so, gre
these posts not superfluous and
unnecessary ?

This only adds to overall administrative
expenditure.

MR. CHAIRMAN : His time is up.

SHRI D. AMAT : This is the first time
I am speaking in the last 3} years.

We are thinking in terms of pruning thc
plans for want of resources to harness the
projects. It is well known that several sche-
mes under the States cculd not be financed
for want of funds.

So I do not think it is desirable at the
present Juncture to maintain an elaborate set
up under the DG and posting a large number
officers at the zonal level headquarters num-
bering about 17 regional offices.

The Commissioner for the Scheduled
Castes and Schedule Tribes who is only
to evaluate and report on the constitutional
safeguards for the tribes has a large office.
Unncessarilly and for no reason, he has
been divested of the Supervisory function
after the creation of the post of DG, Back-
ward Classes Welfare. It is rather a waste
of money to have such a huge office under
the Commissioner.

The Commissioner collects data and infor-
mation from State Governments for submi-
ssion of his annual report. So how is such a
huge organisation under the Commissioner
justified. What is the necessity of maintain-
ing white elephants at the cost of money
meant for the Scheduled Castes and Schedu-
led Tribes ? Their duties are only to visit
places sporadically and give false assurances
to the half-fed, ill-clad, uneducated and
innocent people who hardly geta square
meal a day. Their assurances are also never
implemented.

The Central Social Welfare Board is a
"unique phenomenon in the histcry of wel-
fare of backward classes. They produce volu-
minious annual reports and other books
only.
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Also it is a unique coincidence that this
Board was registered as a charitable com-
pany on Ist April 1969 under the Compani-
es Act of 1956. It is the day of the great
April fool ! You should not try to make
further fools of the Adivasis and Harijans.

In support of my apprehension, I would
like to draw the attention of the hon. Minis-
ter to a news item which appeared in the
National Herald of 30th August, 1968,
which says : “These are all charitable com-
panies and flourish at the cost of Scheduled
Castes and Scheduled Tribes. They are the
real exploiters.” *

In addition to this, there are other volun-
tary organisations also to work for the Sche-
duled Castes and Scheduled Tribes, namely,
Harijan Sewak Samaj, Bharatiya Depressed
Classes League, Bharatiya Dalit Sewak Sangh,
Hind Sweeper Sewak Sangh, Servants of In-
dia Society, Tata Institute of Social welfare,
Ishwar Saran Ashrama and Bharat Sewak
Samaj of which there has been much discuss-
ion and debate on the floor of the House.

The 17th Report of the Commissioner of
Scheduled Castes and Scheduled Tribes for
1967-68 also says that these voluntary orga-
nisations can do more effective work. So,
instead of maintaining such a huge and ela-
borate organisation under the Commiossner,
the Government should entrust this work to
the voluntary organisations.

Over and above all this, there is the
Yojana Bhavan in Parliament Street, New
Delhi, the abode of the Planning Commiss-
ion which has to organise study teams on
tribal development programmes, with the
object of giving practical effect to the various
recommendations.

So, to avoid top heavy administration,
I suggest to the Government that the post
of Director General with all his parapher-
nalia be abolished and the money ment for
the Scheduled Castes and Scheduled Tribes
should be given directly to the respective
States. Thus a saving of 80 per cent on the
staff and establishment can be effected. The
money so saved should be utilised for recla-
iming lands and giving them to the Adhiv-
asis to avoid this land grab activity. escala-
ted by anti-social elements.
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I may mention another thing which has
not been done so far. The Dhebar Commi-
ssion Report of 1960-61, in Volume I,
Chapter 39, page 416, has clearly mentioned
that the following areas should be declared
as scheduled areas. Champua and Ananda-
pur Sub-Division of Keonjhar District, Baud
Sub-Division of Phulbani District, Kashipur
Taluk of Kalashandi now under Korapur
District, Deograh and Kachinda Sub-Divi-
sion of Sambalpur District, Juangpirh area
of Pallahara Sub-Division and Saurika area
in Kamakhyanagar Sub-Divisian of Dhenknal
District. These areas have the highest
concentration of Scheduled Tribes in Orissa.
Till now they have not bcen declared as
scheduled areas. All facilities should be
given to these pople. Out of sight out of
mind should noat be the rule. Their case
should be taken into consideration. While
concluding my speech I suppose the bill with
thanks of the chair.

MR, CHAIRMAN : Shri Basumatari.
May 1 request the speaker to be as brief as
possible because the number of speakers is
large ?

SHRI BASUMATARI (KOKRAJHAR) :
I have heard the last speaker with rapt
attention, The Bill which has been introdu-
ced by Shri Suraj Bhan is very befitting.
The hon. Minister has been a Chief Minis-
ter and is one of the national leaders. He
knows the difficulties of the Scheduled
Castes and Scheduled Tribes. I hope he will
be able to convince the Government to
accept this Bill. This Bill only seeks to do
justice to the Scheduled Castes and Schedu-
led Tribes by increasing the number of
seats, There are various ways in which
the Scheduled Castes and Scheduled Tribes
have been deprived of their rights so far.
The Scheduled Tribes have been deprived
of many ecomomic and political facilities.
The hqn. Members may not know how. A
Scheduled Caste is a Scheduled Caste wher-
ever he goes, to whatever community he
belongs. In regard to Scheduled Tribes,
it is amazing, in fact shameful. If a Schedu-
led Tribes goes out of the area where he
lives declared by the President as the Sehedu-
led Area according to the Fifth or Sixth Sche-
bule, he is deprived of many facilities laid
down in the Constitution. In Chambal, in
Madhaya Pradesh, one-third of the tribals
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had been deprived of being listed in that
State because of the declaration of the Fifth
Schedule. My friend -suggested that some
oreas should be included. Even if that area
is included, members of the same family
may not be included in the list in some
other area. He will have to await the revised
list of Scheduled Castes and Tribes that has
been introduced but 1 am in doubt whether
it is going to be passed as intended.

Hon. Members point out that three
reports of the Commissioner and the report
of the Elayaperumal Committee are discussed
together after three years. It only shows
how sincere the Government is about their
development. We see the attention paid to
our speeches here. There is no point in
being emotional unless the speech is heard
Whenever we speak here elswhere we are
laughed at. That is the tragedy about these
people.

My friend referred to the percentage of
these.people in the services. It is 2.11 in
class I and 3. 11 inclass II—I mean the per-
centage for Scheduled Castes. The percen-
tage for the Scheduled Tribes is 0.59 in class
I and 041 in class II like that. * We the
Tirbals have not been able to come up to
even one per cent, in class I or II. The IAS
figures are better because there are pre-exam-
ination centres in Allahabad, Madras and
now in Punjab. In these three areas, the 1AS
results aro slightly better. I request the
Minister to suggest to all the States to have
similar examination centreet for class I and
1I services 2lso.

An hon. Member suggested that a comm-
ittee similar to the Committee the Welfare
of the Scheduled Castes and Tribes in Parli-
ament should be eonstituted in the States
also. So far as I know the hon. Minister's
State, Mysore alone has constituted a similar
committee. He should suggest to all the
States also to have such committees so that
the conditions of thecse persons could be
discussed every year and improvements
suggested in the Assemblies If the Bill on
the revision of lists is not coming during
this session, he should press the Government
and the concerned Parliamentary Committee
to bring it in the first week of the next sess-
ion. This Bill has to be accepted by the
Government because it concerns with seats
for Scheduled Castes and Scheduled Tribes.
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If this Bill is accepted, and if you remove
area restriction, then, as I said earlier, one-
third of the Scheduled Tribes who have not
yet been included as Scheduled Tribes, will
be included. Why I stress this point is beca-
use we have extended the time for reserva-
tion of Schedulcd Castes and Scheduled
Tribes for another 10 years, so that these
unfortunate people can get the benefit of the
last futly three years. Since days Indepen-
dence. Much injustice has been done to them:

As you know. many of the Scheduled
Tribe peopie in the tea-gardens in Assam
were deprived of the benefit only on the
ground that they belong to a shifting popula-
tion or a flouting population, and that they
were going from Madras or elsewhere to work
in the tea-gardens. They had been shifting
like that in the British times. So, they were
considered as belonging to a shifting popula-
tion and not included in the population of
Scheduled Castes and Scheduled Tribes. in
Assam Now, there is no question of their
shifting. They are all citizeas of Assam,
and they have equality with others and they
could all be taken as belonging to the tribals
if the area restriction is removed. At the
same time, there are some other tribes who
have migrated from other States outside the
tea-gardens. They are also tribals. So is the
case in Orissa, as an hon. Member pointed
out earlier. Not only are they living in the
Scheduled Areas, but there are so many other
areas outside the Scheduled Areas where they
live, and one-third of the tribal population
in Orissa and also in Bihar has been depri-
ved of this benefit. 1 hope the Minister in
charge will take this into consideration. I
know he is a very sincere man and at the
same time had working. Not only -that.
He is a man of strong mind. I know him
very will since 1946, from the days of the
Constituent Assembly. Since then, he has been
one of the eminent men who "offten changed
the policy the Congress. Every time when there
was a need for change, Whenever a President
or somebody high in office continued as
such for three to five years, Mr Hanumanth-
aya used to ask, “Why, is there no other
man (o replace him ?” So, I hope he will
exercise his own judgment, because, as I
said, he is a man of strong mind and strong
determination, I Hope he will do justice
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to the Scheduled Castes and Scheduled
Tribes. )

_As I said the other day, we are very glad
to have him as the Minister in charge of
the Department, dealing with the welfare of
Scheduled Tribes and with the Soclalwelfare
Department. Priviously I used to say that
this Department should be dealt with either
by the Prime Minister or at least the Home
Minister. Now, I have modified it and feel
that Mr Hanumanthaiya will do .justice to
this department. I request him to see that
this becomes « Ministry manned by a full-
fledged Minister. A separate Ministry should
be formed for this Department.

With you permission, I might also sub-
mit that this department of Social Welfare
has almost become, or it seems to be,
defunct. They cannot reply to tne queries ;
they cannot do anything. From the way it
is now administered, I am constrained to
say so. I repuest that the Minister must
take that aspett also into consideration, and
I hope he will go into the matter deeply and
serious and do justice to the cause of
the unfortunate Scheduled Castes and Sche-
duled Tribes .

SHRI S. M. BANERJEE (KANPUR) :
Sir, it was decided in the morning that at
5 O’clock the House would be deciding whe-
ther to sit tomorrow or not, and then...

MR. SPEAKER : It will be decided by
the Speaker. (Interruption)

SHRI S. K. TAPURIAH (Pali) : The
decision has already been taken.

SHRI BAL RAJ MADHOK (South
Delhi) : It cannot be decided again. In
the House it has already been decided that
on Saturdays the House will not sit. Now,
you cannot reverse the decision. The deci-
sion has been taken last time. They cannot

again take another decision in a bhuff.
(Interruption)
SHRI .S. M. BANERJEE : 1 am not

talking of Saturdays only. (Interruption)

MR. CHAIRMAN : Please resume your
seats.

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
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PORT (SHRI RAGHU RAMAIAH) : A
formal motion is coming.

MR. CHAIRMAN : A formal motion is
coming. (Interruption) Please hear me, when
the hon. Speaker was in the Chair this mor-
ning, this question was raised ; and he is
coming before the House. Either you nega-
tive it or you pass it, when it comes before
the House.

SHRI PILOO MODY (Godhra) : Rule
338 says :

‘“‘A motion shall not raise a question
substantially identical with one on
which the House has given a deci-
sion in the same session.”

Therefore,this motion cannot be brou-
ght.

MR. CHAIRMAN : When the motion
comes, it will be decided.

SHRI D. N, PATODIA (Jolore) : At
what time is it coming?

SHRI BALRAJ MADHOK : It is
a very important matter, Will it be deci-
ded at the fag end of the day ?

SHRI RAGHU RAMAIAH : A motion
has already been given by Mr. Umanath
and I am told by the Lok Sabha Secretari-
aitht it is being circulated to members.
it will be brought up here at 6 O’ clock.

SHRI PILOO MODY : Why not at
9 O’ clock? or 12 O’ clock

SHRI RAGHU RAMAIAH : It has to

be circulated and it is coming.

MR. CHAIRMAN: Mr. Shiva Chandika
Prasad.

CURECE i LGN CCECE SO
garafy agza, & s sifeget § anar
g, 921 av Fw weqr ¥ gfwd dR
aTfearEt Y @A & 1 agt 9T F1H @@

fod gfewa ae anfeared 1 1 77 39 .
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&7 2% TR o7 fod dfra Ak Aque
gfeaml a] arfearfaal & a9 a1 gf
W oAt AgRg F gt W §
unterruptions).

SHRI PILOO MODY : The Parlia-
mentary Affairs Minister is making a
mockery of the rules of this House. He
has completely undermined the whole basis
of democracy. Why should he show his
back to the Chair and go on conversing ?
(Interruptions).

ot fom a'fewrware: & Fg <@
at {5 # oF @ sifeegral @ amar
SgH I WE FIE@A §, W W
galkegem g1 Aag 2 5 @ alt

‘At & F9 ¥ FA FEE FATIE ¥

Awd aR Fo® 4 W AwfEl g
T aifeardt wgdl & foad fgd 5T &
Eicll

@O Td g § 5 gham sk
arfeard G441 § agF a7AM, @ T@@
F'Q AT, TS FAA—AEAT IR
A T T & N F fad,
Feqqrel & foF AT A% qqam F
fa¥ g A @al ¥ A9 H s
wag FET Afgh 1

& qg W 9gar g fF T @A ¥ w1
deqt § §7 Mt @ 90 "5 gl
R afeane gl &t glaar § f@y
3T e AN qwE . faaw
Wt gefgae ofra ot sgt gfaw
atx mfgardt Y @@ § T ¥ TW™
yE@ ger & s R A af @
191

¥ gwT a8 7 aga ¥

A &7 §, S aRIRR § AR W 9w
Y gl ¥, wg g ak afe-



307 Constn. (Admt.) Bill

[t forx Sfoza goig)

arfadl & g AT NT adf F F=A)
¥ o w1 NE ysF ogwT A&
g B AR fe 9 ¥ ol agl «
Wadqs e @IS A1 GIHFRX F AW
¥ agt RAgR N Isqas wfasa Iy
=41 §) o Sy, qgrar feerar A
aifs ¥ a= Trqrae & W AT A7
R g oFqrEar § ar Hl qAF A
iy @ adY fr ag gfewa ar anfary
¥ g Wadgm el ¥ W@ AT A9
amfes a7 7 fAsS iy Ayt IqF
fgegear & fod T30 stvgt 19 FI |

Wt fm aww & (feaar) -
gafy aHea, off gEwE A & fas
¥ frar &, @1 & gifes awda s
g158% 9rg & # gIFR F S
aar I¥er e fafq &) faer W g
qEarg g A fag § ag 9@ @t
gt dfFr dmr ag 5 x@F T@
DIF N ;7 gar 1 gw ANw
Te g REfE qwmE T A &
Ao AT F ar Pt 37 W aww
g g & olx 3% fog 39 A fewr
™R

%1% A FMA ¥ Fearaa #F agyh
JqF T FA A fgAa 3 q@ i
qq% J§ gL FgAN A AT Y
ELC i
99 ¥ § qgy R gwiwsad A9
IIHI
ogt soAt AT At F Fga awaT @
a4y qwr &Y T gwAr & fs 22 w@re
¥ o Al # worE A IF F Sy
& &, 3 ey faar amm gd
armr @ fF @ g GIEC QAW Q@
g1 gRIT Fr Fegor g 1 dfea
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g ag wrar g0 A8 g5

frgs qaz § gfeaal ft gafgd av
AT F ¥ ag sy @ 5 ¥y
TR fyaq snzgmaq gfamt &1 ged
N IR & fog N §, gagy A
fazm aufe ¥ grarg & xR &, wAWr
adtar ag W fF guEmd WA
& Forg IAwAT A1 W

Argarwgar § fv wtgi a5 Aw-
feat =1 avaeg §, gfaal #Y s &
¥ grg qrt A § Frdle  FA qIAT
LI F m v gan fasr W E
NFTNFA Fag o aF & N
gz AR 1€ qgad & ot wem &S wg
FT A9 qrar foar w1 gw & wafs
= gfeadl & A @ a1 gzEEr w
93 TG ¥ 1 9% YFES § AR fazar
g Fg ¥ A AR GEAST I
asx §1

WIGE@HTE N AT § g
FAITTE |\ TG AF @ A wfeai
fasdt oY 1 gfeadl & s2% @fto wo qrm
¥, afFe fefaqw & qra fear av | saa)
IgF AR @ §T & B F faar maw
#3 guo diqr § wEAr Frwrad A ¢
gaA  aag & ¥ @ g ?
Nfasaa g agdraw o § g
2 s ¥ gfadi N g A @
g, 39% I WL AT WY RE oI
g ¥ T § 9K 9% g™ A Af W
@

o1y ¥F fF Fgt aF wram  gfaml
TN wg? ow gt qeR aw
Nozadl s @ ¢ w gm #)
ol & am y g A 1 AT g A
A% AW § 7% deard N &l gE @
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3T araa & gieadl § am 93 2
aq G I IV geqTAl B AREA
fasy § ¥ far = @ =fzg
ffm @ g% I w=fge A
g & ¥ sge ITgROr T AURAT §
W A R agdl ¥ fag @@ g
fawar § \ waT Iq™ A 12 FwEd A
§ 39% 3g @< gt 41 :

w3 1 ared | & & qw fadar
¥ o gfeara ¥ gx ® Trma & 9 a9
3 w1 gurane fasr @

qar 997 & fF s @ fger gfor
Ty g EE R faqr F AT )Y,
Tg |1l ¥ AF fRar

gheadl & ar@ swdt 1
yfw adf € &t ¥ qrg HeFT FT S
faer afqmfal ¥ gads N adw 7
LEE

afr ag gam e ga W ¥ MR
¥ 53 gy €1ed feld @ @k SAA
so ¥ fae tam adf fasr s 79 |9
war | 7f ool a5 ¥ NHY M7 F -
o yfa 9T af feedt anenfosr
FRIL AR Far 1 q7 agh T

agf avd & | TdE @iz  wA &
F& AGAT I AT FT UG AEFR F TGl

FFA | a0 FIEIT ;T FR G )

T a9 ggEEl @ a7 By oAg
fazet § § o dnaT ¢ fgeg AgaT ¥aw
wwTw, A% feedt faw &1 1 @ra 21 g
176 &9 oz & faq g § | g TT@
a7 &, Fg @ QAT Y, T I ATHT
SqIA JTAT AFZY | GHF FoTT FH &
1 oF gas femr @1 fgr wA
35 g F AR F 1 FT g 503
TeaT #1 91 fF fgg wdfqx 4% quA
# sfy af frear aga fearamar & 7
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W FIaT A g qarar 1A fF 1966-
67, 1967-68 afx 1968-69 ¥ =wTwW:
27,392 =q¥r, 52,412 ®q% &I 82,521 ®OA
¥ a3z g nq 1 & agar § 5 qanar
afe f& 7 agEl &1 ufwy $ $30
qd fear war, frgaw@ ¥ fear mar ?
AT TART gRIAT gAT @AY FAT
FqIT F 1 @ AW ¥ Wy Ifod
i #r af feest #1 1,18,440 &7 ag-
T[ faar & 1 g3 A @ T AT A
FAfRRANTHsASF fouw mr g,
gl ¥ 9§ frar st w1fz ¥ ? s
g TTAT AW FAQT 9 @9 a1 snar
at #1 gvgr adf AT A FAT I
|gIaT TG AT ? agt O F fou qet
& 3¢ aF ag §, o AR 9O §F fou
gt 9 faar I@r g A3F gFR B
sgfaarsl &1 ITH G QHAT AT
TeaT § | 3fFA faeelt § gonga F1 T FQ
FforemR g IfA I T =
a%g ¥ &Y A geqd o @) § 99 ghca
¥aF &y, feest forg %1 6 &g 89 ga
641 war A & foq fear mar @ ww
I | gEwr w7 aegwar
fard g9, qev < ¥, F9, awdA
sfagu, sggfaa sifaad! & fou smaw
&, GaTIET H1T Aga Y wrgaansy
Fgmi A g sgi s @ R & 32

& SaT J1gar g ?

NFT FHA A e F 14 T4
4T 3 ats & qowr cqrw fewEn wgar
grgfmdidNor faAiwai st =
ard gfamat 1 ST FT @I E w1
SAFY 98 T @1 9ar 31 39 § qg foar

g

$F §UT § @ 919 F AT &

fe sqgfaa sfaal aor sggfea
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[t faa =<or ]

afzn snfagl & fsg o FaEd
@ af § SAFT UF agd 9%
A AfqF  HEAT AT JGT qA-
difes gfee ¥ gaafsa ggam
8T 91 § 1

& wigar g o @ 99 1 qQ i G
afgd 1 Fsgarg fF mo ghaai &
g g 0 9T F N @ g fFad
T A3 qgfasl MaEr s ) @
! FrgEy dredr JIfgy 1 A aard fw
fFay areifal #1 9 TS qJAT
2, fafazer amar g, fead =99,
frqa aifadl Y @r fFay @igsl w1
Y ga7ar § 1 S WA A oaq ¥ fEar
a1 SEFl AR gac 2 fem § AR
AT G 3 T ¥ Fgr a7 ALK anq

© @Y o FazdY femd arr g1 wg faeelt
¥ wrEl soar aw@E FT R E L SER
AT T F HIT IG WA A A17 WA
# @< #% 1 qgf gwga € 1 agt gO Ag
g, @Y ¥ qm @y F fou WMafeat o
af &1 97 F TR Afafear a7 wAFA
AT 9T HIY TGAT EF F< |

ga § & gawm & sgr fF A
g dl & @rg wqrg w67 fFE A Y
Tqgr @4 fHar ST §, z@A Aq S
Fagk | Fgg o wigar§ & ghwAl
F 917 J19 TAAIA FT I@HE 7K |

=it iR A AT (FeT) ;AT AN
fao dur foar mar g emer & g @
qUAT FQ@TE | o a7 J19 F ArdE
i /Y ) T wifgd o wide F Tw
NI w275 502
Tl SR WEqee T WX T &
amaorEd fagr g @& § Sy A
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#i wyat & IR FER fawrar g
ST TFY gy o **

wamafa wgiaa : ag fwe 9 A

QAT | A GRS g S § A AN

g N age aff grn g fEd a3 A
STQAT | uEliES fFE 93 A e

(Interruption). What proof has he got that
the Department has mismanaged the
amount ? I wifl not allow such wild charges
to be made. He must wyite to the Speaker
first and then bring the charge against
anybody,

SHRI P. K. DEO (Kalahandi) : That
applies in the case of a charge against an
individual; not against the Department.
When there is a charge against any indivi-
dual, onply than the previous intimation is
to.be given to the Speaker. But when a
charge is against the mismanagement of
the Department or the Government, that is
not necessary. (Interruptions)

+t OieIy @ls AT qg TAAAE
fogw ddw gl § gmgT A AL
g W Ag 17 FE 93, IW T FGA
937t | (smEEm) **

wwafy v : ag fowd o ad
AT | A T et aha” |

St eI e A < ag A wg
ws1 mar ? gfmi sk anfearfedl
&1 F17 oF 91§ @ g gar

FFI 1 UEraF I 53 gu 0F 9
R g g dF N e oI
29 &, 37 § @ qxdz W gfeoa afag &
dadi g '

€9 quy gr99 # il s anfe-
aifaal &t guensl & A ¥ aiz-faang
D@ § 1 3fFT 79 gum TgE ) fead
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Feer § P AR ggt ) W FW W
FEFT AT, A WK gre9q AW AT |
g o g W ave 9T A R W
A2 gu i (smawA) awT I IWE A

gfeadt ate afearfat % arg gaedl 8, @
o ¥ w0 45 70 gi @ wd | HfeA I B

FW O S ot g Tadt § 1 7 @RI A
W af gaw wed & Figg F &S
Qe ot ) fag AT T Fredr 93
ge & 1 uw I Tgr & AT gEw | W
3 (samwm) A fagges
wreg @ fasges g ¥
FI faear § AfeT ag s ;7 @@ A
g Ffor qaaf &1 7w SV,
AT EE T A fasges FeEd WK
fgges gigss & @qeq 120 T & FT
180 7, ¥ ¥ A AW IR FA )
gafou sawas § fF gardy Sgear &
garfas gar fod @ieq fgd 1 @

7R gfeaal #1 Fa1 IzrAw , A g%
TF g THo T To &1 FAIF FIA
& foq gta g @Y &t oF T #@K
8T TF QWo 1o &I g9 gAY &9T AWEY
g o
=t wlaw guE (Sgrwm) : Al
Fifzarat 1 7
&t sliTT W@ ITAT . AnfrArE W
92 AT TYAT | AU AT JTEAT AT
# a3 aefaal &1 gEEar §¥ T qawar
& ? utdl ¥ fosges swcE AR fasges
TIET A RS gAwd T & gaw
Az afl sFA fom s &) R R
gAY AW ITH 90 & g F fzav qvan
2\ gafau W suaeqt At S fF o
darqal & AT T T wfaay # om-
geTr & AN 9T 99 T qGT A0fH
T w0 '
feeslt, AdfiqETg, Wwig WX FEE
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wfz faad Y wgusg ar Faica¥
3% ¥zar FFAA A fagaw wew §
agl fogar war &, 9afs gai s €
fasaw swea § afeafeq §) fase? &
aar FFIfAD F MY F| g §, afew
gaw! faeges Freew # adl foar war §,
wifs $5 ¥ g7 Al A it av g
gsa AT § a1g 7 | 39 fer gEa fas
o€ FITLH § FAT AT A0 G R AT A
oy afe g Rr @ &1 T ae
FR ¥ 5§ 0T 1 40T 95 FI@T § |
¥ A ot AuStEd AT F FFA FH
gt qT AT T § 1 AT A SAT T@F qUA
4 9% T &A1 91, @ W /9 F5-
argaf g« & g&ar &1

17.26 hrs.
MR. DEPUTY-SPEAKER in the Chairl
wgt ax foar &1 wvaw §, §F =g
. wrAar wigar g f& fead gfeml sl ar
feaifaaY #1 fazg & faenn wi@ F@ F
foq gragfaai & 1§ wF 3 F1 A
agff 1+ fm i # gyl
I f@Rar d ¥ @ @
I Mg qoar F, FE A, Wl W
Tt § | FEAAT AT AzwifeaT & wgAy
# =T Y gfem afasrd adi § 1 foe
o 78 g Fga § fo ag gfeamy ok
mignfeai s searm s @ 31 @
¥a aEi § WA AW S WM IER
ast fear & 1 A1a g d, @few w1 g
J F g § | B 9w § 6 ST Feqror
famm R @IT war fasrmr g .9
TAEEY, geed w1 gafedse, sfrgaz
1T g a2 afawrd fasges wieew alk
faggee g1gswr & g, ag gu AwEN &
7z a@R @ Jifaal & fou g swar
Srga) & | 59 @y @ 7 99 o 92 qgaf
da, AR garwfc §1 @ & W F
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A5 iR Iaq

qegafa YT g 7ot F @3 o) foeg-
T2 sz A fagges o1 & safwal
® g, @t & gugm & W@ N
Ay s )

=t TR TrER (IEAT) @ FASAH
adza, ot go Wi A S EEgA(Ea
u) fadas d fear @ ...

MR. DEPUTY-SPEAKER : You can
continue the next day. We pass on to the
Dext item.

11.30 hrs.
HALF-AN-HOUR DISCUSSION

RESTRICTION ON INDIANSTAKING
WINE IN BIG HOTEVS IN DELHI

MR. DEPUTY-SPEAKER : we shall
now take up the half.an-hour discussion
to be raised by Dr. Sushila Nayar. This
was originally fixed for the 21st August,
1970. The discussion, however, was post-
poned and it is being held now. The
ballot of notices seeking -permission to
participate in the discussion received under
rule 55 (5) which was held on the 2lst
August, 1970, the date ortginally fixed for
the half-an-hour discussion holds good for
today also. Therefore, the Members who
secured the first four positious in the ballot
held on the 21ist August, 1970, will also
participate in the discussion in addition
to the Mover. .

DR. SUSHILA NAYAR (Jhansi) : I am
raising this discussion on points arising out
of the answers given to Starred Question
No. 34 on the 28th July, 1970, regarding
discrimination against Indians at the hotel

bars. The hon. Minister had replied on
that day there was no discrimina-
tion. He said that Indians staying in
hotels  could drink but other Indians

could only be served durinks in the
hotel bars if they were the guests of for-
eigners. Is this not discrimination?
What then is the meaning of discrimina-
tion? I think this estriction is not only dis-
erimination and halds Indians seeond-class
citizens, but it is something worse; it
makes beggars of Indians. It means more
or less virtually forcing them to become
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Indians taking Wine in Delhi
hotels (HAH Disc.)

dependent on their foreign friends to buy
them a drink.
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As you know, I am opposed to drinking
altogether. I stand for complete prohibi-
tion. Therefore, when the Minister says
that he is not going to allow the facilities
granted to foreigners to be used by Indians
to have a good time etc. etc., I sympathise
with this object, but I think that a better
method to achieve it would be for the
the Minister to stop serving drinks to all

people, foreigners or Indians, at the hotel
bars.

1 have nothing to say against restrictions
on drinking. I however, do feel that these
restrictions should apply equally to foreig-
ners and Indians. If certain concessions are
to be given to foreigners, I can understand
it, and, they may serve them drinks. in
their own rooms. So long as there is no
prohibition or there is partial prohibition
in any particular State, those who stay in
the hotels, if they come from such a culture
that they need drinks, that may by all means
be allowed to have drinks in their own
rooms, but let there be no public drinking
in the hotels. When our people go abroad,
do the foreigners bend backward to provide
facilities and the type of atmosphere and
the type of food and other drinks which
we are used to ? They do not. But there
are certain places where we can get those
things. Similarly, we may also enable our
foreign guests to have some of the facilities
they need and even go out of our way to
provide them with those facilities, but not
in public, not in such a way that the drink
habit gets respectability.,  This means that
the hotel bars may be closed down and
drinks may be served to whoever is staying
in the hotel, if they so desire, in their own
rooms ; further, in States where there is
prohibition, the foreigners can be given
permits and they can avail of them if they
want to. As the hon. Minister knows,
when Mr. Khurschev came to Bombay, Shri
Morarji Desai was the Chief Minister and
he offered him a permit for drinking, but
Mr. Khurschev said ‘No’ while [ am in your
State, I shall abide by the laws that you
have here. I wish I could also have pro-
hibition in Russia’, and he narrated the
havoc that drink was playing in U. S. S. R.
The hon. Minister may at least put all



